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OPEN COURT 

trNTRAL Aa-IINIS TRATJVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

ORI r~INA L APPL I CATI ON NUMBER 1017 Of' 2003 

ALLAHABAD, THIS THE 01et l.IAY or SEPTEl'IBER, 2003 

HON'BLE l'IR. JUSTICI: R.R.K. TRIVEOI, VICE-OiAIRl'IAN 
HON'BLE MR. O. R. TIWARI, fWIEf'IBER (A} 

Atu 1 Kumar Agarwal, 
a/o Shri L.D. Agarwal, 
Divisional fore 3t Of f icer, 
Obra Forest Division, 
Diet r i ct-Sone bhadr a. • ••••• Applicant 

(By Advoc.ite : Shri V.t~ . Singh) 

V £ R S U S 

1. Union of India through ita · secretary, 

2. 

l'linistry of Environment & Forest C. c.o. Co111plex, 
Lo dhi Road, New Olt lhi. 

State of Uttar Practash t hrou gh Principle 
Secretary Foreets, Uttar Pradesh Civil Secretariat, 
Lucknow. ..... ---•••••• Resp on eta nts 

(By Advocat-8 : Shri K. P. Singh) 

0 R 0 E R - - - - -
By Hon'bl• Plr. Justice R. R. K. Trivedi, Vice-Oiairman 

By this O.A, f'il•d undltr section 19 of Administr.t iva 

Tribunals Act. 1985, applicant has chdl•nged the order dated 

\ 

19.01.2001 ~Anne)tJre No.9) by uhich on conclusion or tho 

di s ciplinary proceedings applicant has been aw•rded 

punishment ror witholding 3 increments for a µariod of 3 years 

with cumulative effect. It is stated that againet the 
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aforesaid order applicant filed appe al on 03.04.2001 berore ttw 

respondent No.1. l"lemo or t he appeal haa been riled as Annexure 

No .1 O. 

2. Grievance or the applicant is that thoug, more than 2 years 

have passed , api:-al of the applicant has not been decided 

inspita of several reminders given. It ia further submitte d that 
__ , "' 

the D.P. C. i s l)Oi .,g t o ~ hol '1 i. t s m••ting for pronaotion t' ram the 

poet of Divisional forest Of fie~ ~onservator. The applic.n t ia 

eligibl• for the promotion but ~ tbe ' poniahment auardad against 

him may coma in his way. He has · .. prayed that a direction W1ay 

be gi v•n to teepo nda nt No .2 not to take int o co ns i de r a t i on 

the order of puni s hment dated 19.01.2001 • f or the p urpo ses 

or D.P. C. He has also prayed for a direction to re sp ondent No.1 

to decide the appeal fi lad by the a ppl ice nt .. 

3. Ue ha ve haard the ·:.counsel for the parties . 

4. Ho n'ble Supreme Court in th• case of S.S. Rathore Vs. 

• S•<!-' 
State of f'l.P. AIR 1990(1') .10 has held ttuat de par tme nt a l ap pe ~l s 

a nd revieiorfshould be decided by the a p pe 1 1~1te aJ thori t y 1..1ithin 

a period of 3 months to 6 months. It cannot be disputed in th• 

~'"" present case" Respondent No.1 he s t aken ununuall y l on g time for 

....r--. ~"' ~ '-'\ . 
deciding the app•al/(rlAJJ"Pe~l of thr! ~pl i ca nt has not been dlcidad. 

His grievence ap pears to be justified. 

s. Considering the dllay involved and fur thar t he t t hP-

D. P .C. n ay hold its meeting for consi~ration o f c a n t' ida tes for 

A /1 
promotion ae conservator «.n~ select i nn g1 ade 1 in our opinion, ends 

of justice &Jill be aerv&d, if respondent No.1 is dir11ctad . • 
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to decid11 the app•.'.ll o f th• applicant 1.1ithin a period of 3 months 
• 

from the date a cop y of this order is fi l• d. We further provide · 

that in case during this period O.P.C. hold its meeting for 

cons i~r ::1tion or tha promotion, the case of the Qppl i c-i nt s ha l l • 
• 

Aleo ba tokon into consideration oand re sult aha.D.l be kept in 

s•alec1 covar 1.1hich shiill be subject to result or the app&al. ' 

No or der as to coa ts . , 

• , 

l'tE M BE R ( A ) VI CE-CHA lRMAN 
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